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(1) SECOND PART OF THE 7TH SESSION OF THE LEGISLATIVE ASSEMBLY
OF THE NATIONAL CAPITAL TERRITORY OF DELHI.

Hon'ble Members are informed that the second part of the
7th Session (which was adjourned sine die ‘on 29th November,2000)
of the Legislative Assembly of the National Capital Territory of
Delhi has been convened by the Hon'ble Speaker (under Rule 17 of
the Assembly Rules) to meet on Monday, the 11th'DhDecember,2000 in
the Assembly Hall, 0ld Secretariat, Delhi ‘with a view to
eliciting the views and co-oparation of  the elected
representatives of Delhi in effectively implementing the Apex
Court's Order and to discuss the situation arising therefrom.

The sitting of the Legislative Assémbly shall commence at

11.00 A.M. in the Assembly Hall at 0Old Secretariat and continue

till it is adjourned for the day, unless the Speaker directs
otherwise. ‘

(2) THERE WILL EF NO QUESTION HOUR ON 11TH DRCEMBER,2000.

S.K. SHARMA
SECRETARY
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